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CENTRAL J\J1INISTPTIVE TRIBUINAL 

CALCUTTA_BENCH 

05 No 2/3 of 1997. 	 Date of Order: 25.02-97. 
( UNLISTED ) 

Present: Hon t  ble Mr.Justjce 

Hon'bje Mr. MS.Mukherjee Administrative Members 

131 i4JN cHANDRA CHAKRABO R2Y 

-vs.- 
UNION OF INDIA & ORS, 

For the petitioners McI. M,AIi, counsel, 
or the respondents: IcONE, 

0 RD ER 

The petitioner, who claims to be working as dai1y 
rated, 	to perform delivery work on the vacant post of,  
EDD,GopaIpur, has nade the instant application, inter..a1ia, for 
a direction upon the respondents to allow him an intexview for 
selection to the post mentioned above for whiOb .a.pplications, 
invited by,  a Notice dt,3rd January,l997. The petitioner had rest-
ponded to the said Notice by making an application dt.20th 
January, 1997 which 	sent by Registered Post and purported to 
have been received by the appropriate authority before the last 
date fixed for submitting the applications. Petitioner cOnons 
that he has not yet received any call letter forinterview, vihich 
according to him, has been issued to some other candidates. In 
such circumstances, he has made an application for appropriate 
dire2i.on upon the respndents to call him to the interview and 
also give him wei ghtage for the service al ready rendered h him. 

Hearing the ld,cbunsel for the petitioner and jon 
perusal of the application and annexures thereto, we consider it 
appropriate to disposé of 	application with a direction upon 
the respondents- to call thd petITtioner to the interview for 
selection to the post of EDDA ,Gopalpür B.P.C. and to consider 
his candidature along with Other eligible candidates. Weightage 
c1,imed by the petitioner will be decided by the authorities 
according to rules, 
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to rules, 

hetjtjoner shall forthwith se1e copy of 
the application together with all annexures along with 
a copy of the Order passed this day. 

Plain Copy be given to the ld,CO51 for 
the party present. 

Memher(A) 	
1ce_Chairrnan, 


